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IN THE HIGH COURT OF ANDHRA PRADESH 
AT AMARAVATI 

(Special Original Jurisdiction) 

[3209] 

TUESDAY, THE TWENTY EIGHTH DAY OF APRIL  
TWO THOUSAND AND TWENTY SIX 

PRESENT 

THE HONOURABLE SRI JUSTICE NINALA JAYASURYA 

WRIT PETITION NO: 3481 OF 2026 

Between: 

1.  S K SRIKRISHNA YESASWI, S/O. S. K. VENUGOPALACHARYULU,  AGE 
30 YEARS, OCC ADVOCATE  R/O D.NO.12-5-25/1, CHINNAAKULAVEEDHI,  
ICHCHAPURAM TOWN, SRIKAKULAM DISTRICT. 

 ...PETITIONER 

AND 

1.  THE STATE OF ANDHRA PRADESH, REP BY ITS PRINCIPAL 
SECRETARY,  ENDOWMENTS DEPARTMENT, A.P. SECRETARIAT,  
VELAGAPUDI, AMARAVATI- 522238. 

2.  THE COMMISSIONER, ENDOWMENTS DEPARTMENT,  GOLLAPUDI, 
VIJAYAWADA, ANDHRA PRADESH-521225. 

3.  TIRUMALA TIRUPATI DEVASTHANAMS, REP BY ITS EXECUTIVE 
OFFICER.  TTD ADMINISTRATIVE BUILDING, K.T. ROAD, TIRUPATI - 
517501 

4.  THE STATE OF ANDHRA PRADESH, REP BY ITS SPECIAL CHIEF 
SECRETARY TO GOVERNMENT,  HEALTH, MEDICAL AND FAMILY 
WELFARE DEPARTMENT,  A.P SECRETARIAT, VELAGAPUDI, 
AMARAVATI-522238. 

5.  UNION OF INDIA, REP BY ITS SECRETARY, MINISTRY OF HEALTH AND 
FAMILY WELFARE  NIRMAN BHAWAN, NEW DELHI - 110011. 

 ...RESPONDENT(S): 

Counsel for the Petitioner: 

1. KOTA KRISHNA DEEPTHI 

Counsel for the Respondent(S): 

1. JUPUDI V K YAGNADUTT(CENTRAL GOVERNMENT COUNSEL) 

2. GP FOR ENDOWMENTS 

3. C SRINIVASA BABA 

 

 



 

The Court made the following ORDER: 

 Heard the learned counsel for the petitioner.  Also heard 

Mr.K.K.Raghuveer, learned counsel representing Mr.C.Srinivasa Baba, 

learned Standing Counsel for TTD.  

 On instructions Mr.K.K.Raghuveer submits that the representation 

dated 03.12.2025, would be examined by the competent authority and 

necessary action will be taken within a period of six (06) months.  However, 

considering the fact that the representation was made in the month of 

December-2025, this Court is inclined to grant four (04) months time for taking 

appropriate action on the representation dated 03.12.2025 and intimate the 

same to the petitioner to the address given in the cause title of the Writ 

Petition.  

 With the above observation, the Writ Petition is disposed of.  No costs.  

 Consequently, the Miscellaneous Applications pending, if any, shall 

stand closed.  

NINALA JAYASURYA,J 

Date:28.04.2026 

Ssv 

  



 

 

THE HONOURABLE SRI JUSTICE NINALA JAYASURYA 
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